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Assistant Registrar
C.ES.T.AT, New Delhi

To:
M/S BAJAJ HINDUSTHAN LTD

UNIT-GOLAGOKARANNATH,LAKHIMPUR
KHERI(UP)
M/S BAJAJ HINDUSTHAN LTD Appellant

Vs
C.CE.LUCKNOW Respondent

[ am directed to transmit herewith a certified copy of Final order No. 841 /2008 -SM[BR] dated 27.5.2008

Assigaﬁ’ﬁgistrar

(SM Appeal Branch)

passed by the Tribunal under ~ Section 35-C(1)of Central Excises Act, 1944

Copv to:
1. Respondent

C.C.E.LUCKNOW

7-A,ASHOK MARG,LUCKNOW.
2. Adv. / Consult
MR.BIPIN GARG
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IN THE CUSTOMS, EXCISE & SERVICE

TAX APPELLATE TRIBUNAL,
WEST BLOCK NO. 2, R K. PURAM,
NEW DELHI

COURT —-11

EXCISE APPEAL NO. 3405/06-SM

[Arising out of Order-in-Appeal No. 57-CE/LKO/2006 dated
30.05.2006 passed by the Commissioner (Appeals), Central Excise,
Lucknow]

For approval and signature:

Hon’ble Mr. S.S. Kang, Vice President

1. | Whether Press Reporters may be allowed to see the
order for publication as per Rule 27 of the CESTAT r
(Procedure) Rules, 19827

2. | Whether it would be released under Rule 27 of the .
CESTAT (Procedure) Rules, 1982 for publication in We
any authoritative report or not?

3. | Whether their Lordships wish to see the fair copy of "
the order? A

4. | Whether order is to be circulated to the o
Departmental authorities?

M/s. Bajaj Hindustan Ltd., Appellants

Vs.
CCE, Lucknow Respondent
Appearance:

Shri Atul Gupta, Co. Secretary for the Appellants,
Smt. Archana Pandey Tiwari, Jt. CDR, Departmental Representative,
for the Revenue,

Coram:

Hon’ble Mr. S.S. Kang, Vice President




Date of Hearing: 27" May, 2008
FINAL ORDER NO. 4 L] !0 3-$"(Bhated RE S0

Per S.S. Kang:

Heard both sides.

2. The appellants filed this appeal against the impugned order
whereby benefit of CENVAT Credit in respect of welding electrode is
denied. This issue is now settled by the following decisions of the
Larger Bench of Tribunal in favour of the Revenue:-

(i) Jaypee Rewa Plant vs. CCE, Raipur — 2003 (159) ELT 553;

(ii) Triveni Engg. & Inds. Ltd. Vs. CCE, Meerut — 2005 (186)

ELT 158

Larger Bench of the Tribunal held that manufacturer is not entitled for
credit in respect of welding electrodes used as input g};capital goods fer ¥~

fact. In view of the above decisions of the

Larger Bench I do not find any infirmity in the impugned order.
Accordingly, appeal is dismissed.

(Dictated & pronounced in the Open Court.)

(8.S. KANG)
VICE PRESIDENT

Dated 28™ May, 2008-05-28
RK




